67 Written Answers
Appointment of compassionate grounds

2233. SHRI A K. ROY: Will the Min-
ister of RAILWAYS be pleased to state:

(a) whether the benefits of appoint-
ments on compassionate grounds and life
Insurance Scheme are being denied to
the families in case of premature death
of the workers, who having temporary
status, are entitled to get all benefits like
temporary Railway employees; and

(b) if so, the reasons and justification
for denial of such social justice and relief
to the familiea of the deceased Railway-
men?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Appointment on
‘compassionate grounds are given only to
dependents of deceased or medically in-
capacited regular Railway employees. Ca-
sual labour/substitutes who are granted
‘temporary status are not entitied for the
benefit of compassienate appointments and
Insurance scheme as they are not regular

Railway cmployess.
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